OPEN COURT

CENTRAL ADMINISTRATIVE TRIBUNAL
ALLAHABAD BENCH, ALLAHABAQ

ORIGINAL APPLICATION NUMBER 1555 OF 2002
THURSDAY, THIS THE 9th DAY OF JANUARY, 2003

HON'BLE MRS. MEERA CHHIBBER, MEMBER (3J)

Smt. Kamala Devi

é/e Late Shri Bhagwan Din,

w/e Shri Suresh Chandra,

r/e Village Adamnur,

Pest Office -Athrampur,

District -Allahabad. eees Appligant

(By Advecates : Sri B.P. Yadav)

VERSUS

1. Unien ef India threugh the General Manager,
Nerthern Railway, Railway Beards,
Baresea Hesuse,
New lelhi,

2 Mandal Railway Prabandhak Nerthern Railway,
Allahabad.

...Respendents

(By Advecate : Shri A.K. Gaur)

Hen'ble Mrs. Meera Chhibber, J.M.

. This is the secend reund of
filew
litigatioqéby‘th. applicant, whe had sarlier appreaches
this Tribunal in O,A, Ne.1477/1999 an& the ceurt was
pleased te pass a detailed ereer en 21,03,2001 uheieby
the respendent Ne.2, Secretary Railuay Beard, Bareda
was directec

Heuse, Neu Delhi/ te censicer the claim ef the applicant
fer payment ef retiral bensfits ef her father and

arrears eof Family Pensien, if aemissible, fer her

mether. Similarly respendent N®.3 was directed te
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censider the prayer fer grant ef cempassienate appeintment

and give a reasened srder, Bsth these directiens ts
respesndentsNes. 2 & 3 was te be cemplied within a peried ef

three menths frem the date eof receipt ef a cepy ef this ercer.

2% The applicant has stated that till date respendents

have net passed any ercer but have enly sent twe cheques

te the applicant, ene fer an amsunt ef Rs.4,528/- vice chegue
dated 13.,02,2002 and the ether ameunting te Rs.33,642/- vide
cheque dated 02,05,2002. Buf ne bresak up ef the ameunt has
been given as te hew this ameunt has bsen caleculatec and

what has been paid te the appliéant. it is rather

unfertunate that inspite ef Caurt's directisn, the respsndents
are net taking the matter ssrieusly, Cnce they had issued

a cheque in Fa%:i ef the awsplicant they sught te have ®ivan
" the break UP\?S te hew they have calculated the am-uht te M 87
tune ef Rs.4,528/- anc Ms.33,642/~- and the ameunt is paid

fer what purpese se that she ceuld have knewn, as ts wghat

is still due te hsr and ceuld have atleast given a
repressentatien against that, I dearicate this kind ef
attitude ef the respendents, Hewasver, keeping in vieuw

the fact that they have atlsast sent the cheques te the
applicant ?Vﬁthe mattsr is reamitted back te the Pware
resgendsnts onci again directing them te cemply with the
directiens as given in ths earlier erder catsd 21,03.2001
within a peried sf 2 menths frem the Jate of receipt ef

@ cepy ef this erder and cemmunicate the decisien taken

on the request ef the applicant far cempassienate appeintment

as well as @ive the full details and break up ef the amesunt
which has basen given te the applicant by way af 2 cheques
which is annexed with the 0,A. In case, there is anythingslse

which the respsndents weuld like te explain they wauld bs at

liberty te explain it in the speaking erder which are directed
N~
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te be passéd neu. It is made clear that if the directiens as
gaiven new are net cemplied with within the stipulate peried

actien weuld be taken against the respaendents far net
cemplying with the directiens. Since the dire;tionbhad
already been given by the Tribunal in the earlier D:!" 6/4
1 de net think any purpese weuld be served by

this O.,A. pencing and waiting fer the reply of the
respencents, Therefere, this 0.A. is besing dispessd off

at the admissien stage itself by reiterating the directisns
alreacy civen in the sarlier 0.A. and giving directien

te the respendents te pass the reasened erder anc give
break up eof the ameunt given te the appligant within a
periecd of 2 menths frem the date ef receipt ef cepy ef this

erder.

Die With the abeve directiens, the UO,A. is dispesed eff

finally, The applicant weuld be at liberty te revide this

C.A, by filing an M.A, only)in case, the respendents de net
: | ¥

cemply with the diregtien given bhis tiwe.

MEMBER (J)

shukla/~-



